10973 Demands for Grants

Need for coordination between Block
Development authorities and co-
operative  Developments of the
States

8hri Aurobinde Ghosal:
‘move:

I beg to

“That the demand under the
head Community Development
Projects, National Extension Ser-
vice and Co-operation’ be reduced
by Rs. 100." (860).

Mal-administration of the co-ope-ative
societies

Bhri Aurobindo Ghosal:
move:

I beg to

“That the demand under the
head  ‘Community  Development
Projects, National Extension Ser-
vice and Co-operation’ be reduced
by Rs. 100" (861).

Need for strict audit of the co-opera-
tive societies

Shri Aurobindo Ghosal:
move:

“That the demand under the
head ‘Community Development
Projects, National Extention Ser-
vice and Co-operation’ be reduced
by Rs. 100." (862)

1 beg to

Need to run in efficient co-operative
societies by Government agencies

Shri Aurobinde Ghosal:
move:

I beg to

“That the demand under the
head ‘Community Development
Projects, National Extension Ser-
vice and Co-operation’ be reduced
by Rs. 100.” (863)

Need to appoint permanent industrial
organisers for the co-operatives

Shri Aurobindo Ghosal:
move:

“That the demand under the
head ‘Community Development
Projects, National Extension Ser-
vice and Co-operation’ be reduced
by Rs. 100." (864).

I beg to
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Shri Aurobindo Ghosal: I
move:

beg to

“That the demand under the
head ‘Community Development
Projects, National Extension Ser-
vice and Co-operation’ be reduced
by Rs. 100.” (899).

Discrimination in granting scholar-
ship by B.D.Os.

Shri Aurobinde Ghosal; ]
move:

beg to

“That the demand under the
head ‘Community Developmz::
Projects, National Extension Ser-
vice and Co-operation’ be reduced
by Rs. 100.” (900).

Failure in the implementation of Ideal
Village Schemes in Block areas

Shri Aurobindo Ghosal:
move:

1 beg to

“That the demand under the
head ‘Community Development
Projects, National Extension Ser-
vice and Co-operation' be reduced
by Rs. 100." (901).

Mr. Deputy-Speaker: All the cut
motions are now before the House.

18.04 hrs.
ORISSA LAND REFORMS ACT*

Mr. Speaker: The House will now
take up the half-an-hour discussion
Shri Panigrahi may raise the discus-
sion. Sitting till 6 O'clock is suffi-
ciently tiresome. T am not going to
allow any half-an-hour discussion
hereafter till the Session is over.

Shri D. C. Sharma: I request Shri
Panigrahi not to move his half-an-
hour discussion today ....(Interrup-
tions.)
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. An. Hon. Member: It can be taken
‘up after the 18th.

Mr. Speaker: We have met today
and let us finish.

Shri D. C. Sharma: We shall request
Shri Panigrahi to have this discussion
some other day because we are al-
ready having a feeling of tiresome-
ness today; we heard so many speech-
es,

Shri Panigrahi: Mr. Speaker, Sir, I
am very grateful to you for allowing
this discussion today. This discussion
relates to some aspects of the land re-
form measures in Orissa in recent
months which have been made into an
Act by the previous coalition Gov-
ernment... .

Mr. Speaker: There must at least
be a few hon. Members in the House.

Shri Panigrahl: The question refers
to the disposal of the surplus land
which will be made available after
the fixation of ceilings. The hon.
Deputy Minister replied that the pro-
visions of the Orissa L.and Reforms
Bill were considered in the Central
Committee for land reform and some
suggestions were made by the com-
mittee which are now under con-
sideration by the State Government.
But I think the land reforms Bill has
been made into an Act and therefore
there is no question of the suggestions
of the Planning Commission xtill be-
ing considered by the Government.
The Government which passed that
Act has already gone into oblivion.
Therefore. there is no question of
considering the suggestions now
which were made by the Planning
Commission and including them In
the Act.

With regard to the surplus land, it
had beren mentioned in the Act that
the Government would not itself find
out who owned how much surplus
land from the land owners and land-
lords. The landlords themselves
should report the extent of surplus
land which they hold to the Govern-
ment. And the landlord will dispose
of all the surplus lands if there re-
mains any surplus at all with him.
The price of the surplus land
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which will be distributed would be
fixed not by the Government but ac-
cording to the prevailing market price
and therefore, the landlord has been
given the power to sell the land in
the market at the prevalent prices,
that is, whichever price he can fix
for the purchaser and the tenant.

1t had been said in the Act itself
that if the excess or any part thereof
is held in the capacity of the tenant,
that {s to say, if there is any excess
Iand with the tenant, it reverts to the
landlord and it does not go to the
tenant. Again, if the excess or any
part thercof is held by a person with
richts to transfer by way of sale or
gift. he can transfer the same by way
of sale or gift to any pcrson as he
likes. Therefore. whatever principles
have been laid down by the Planning
Commission in ronnection with the
land reforms in the different States,
if we go through the present Act, you
will find that almost all the substan-
tive directives of the Planning Com-
mission have not been conformed to.
We were told that the Planning Comi-
gsinn took intn consideration all these
chorteomings in the Bill and they ad-
vised the State Governments to in-
corporate  thelr  suggestions. But
whenever we have asked the Govern-
ment or the Planning Minister here
a: to what were the suggestions they
gave to the State Governments in this
respect, we have been told that this
is a matter of secret correspondence
between the State Governments and
the Centre and thercfore they cannot
disclose it. Now, since the ghost that
was haunting the Congress Gov-
ernment has gone.—owling to the pres-
surr of the Ganatantra Parishad, the
Government and the Congress Party
was forced to pasc such an Act—the
suggestions made may be let known
to us. The Act was passed then, and
it went against the previous measures
which the Congress Government had
enacted {n that State, before the com-
ing of the coalition Government
there. When that position has chang-
ed, when the ghost has been removed
from the shoulders of the Congresa
we would like to know at least now
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(Shri Panigrahi)

what were the suggestions or advice, -

keeping in view the short comings in
the Bill, which the Planning Commis-
sion had given to the State Govern-
ment in this case and whether actual-
ly these suggestions have been in-
corporated in the Act,

More than 30,000 to 40,000 peasants
submitted a written memorandum to
the President. That memorandum
bore the signalure of over 30,000 pea-
sants, and it was submitted to the
President when the Bill was waiting
fo: his assent. When the President
gave assent to the Bill, and when the
Bill became an Act, it was with the
understanding that the directions
given by the Planning Commission
would be incorporated while enacting
the legislation. But we find that
those directions are not there.

During the course of this half-an-
hour discussion, I am not in a position
to give the details of the provisions of
this Bill because there is no scope for
doing so. In this connection, I wish
to mention only one point with regard
to which I want to have an elucida-
ticn. That is about the ~ fixation of
ceiling. The Planning Commission
has definitely and very clearly said
that the object of ceiling is to get the
surplus land from the landlords and
make themn available to the landless
peasants. But we find in this Act that
the definition of the standard acre
hes been modified to such an extent
that there will be very little land
left which can be called surplus. You
will find that a standard acre has been
defined as two acres of partially irri-
gated land, three acres of rein-fed
land or four acres of drv land. In
Orissa, the majority of the land is
rain-fed land. So, the fixation of the
ceiling with the present definition of
standard acre does not help the
lands. Does it adhere to the directives
of the Planing Commission with re-
gard to the fixation of ceiling? I
think the Planning Commission will
throw some light on this aspect,

With regard to the definition of
family, the definition has also been
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modified. With regard to the resump-
tion of cultivated land from the
tenants, the definition of personal cul-
tivation has been modifled in respect
of the Devottar land. It has been so
modified that it goes against the very
directive principles of the Planning
Commission. All those lands which
are under the rajas or ex-rulers are
called as their own private or Devot-
tar lands. The ceiling will not apply
to those lands called Devotter lands.
The definition of homestead
land: has also been changed.
Previously, it was one acre of
homestead land. But now the limita-
tion of one acre is not there. The de-
finition of homestead land has been
extended, and it is without any limi-
tation.

With regerd to the ceiling, though
nominally it has been fixed at 26
standard acres per family, the defini-
tion of the word ‘family’ and ‘the
standard acre’ has been so extened
that if you actually work it out, it
comes to more than 100 acres. Beyond
five, every additional member will
have five acres more. So, if we work
it out—there is no time to do it here—
it comes to more than 100 acres, ac-
cording to my calculation, I think all
these go against the directive of the
Planning Commission.

Mr. Speaker: What is it that the
hon, Member is trylng to do? There
is a Bill that has been passed—the
Orissa Land Reforms Bill. What is
_the object of this half-an-hour dis-

i cussion?
lem Chintamonl Panigralti: The
lanning Commirsion directed the

State Government of Orissa.

" Mr. Speaker: But that Bill has been
passed in the Assembly. They are
competent to pass a Bill. What is this
half-an-hour discussion about?

Shri Chintsaveni Panigrabi: Though
the Bill has been passed it has not
been implemented.

Mr. Speaker: He wants it to be im-
plemented?
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Shri Chintamoni Panigrahi: When
it has not been implemented and
when the recommendations of the
Planning Commission have not been
incorporated in that Bill contrary to
the understanding given by the Min-
istry that they will be carried out, ]
am trying to impress on the Govern-

Mr. Speaker: Order, order. I am
afraid we are going far kteyond the
scope of this discussion. There is »r
Bill passed by the Orissa Legislative
Assembly, This House is the inheri-
tor or successor of the Assembly. This
can only implement that Bill as early
as possible. If the hon. Member
wants to have a repeal of that Bill
he may introduce a Bill seeking to
repeal it, as it could have been done
in the Orissa Assembly. Then these
points will be relevant. This half-
an-hour discussion is meant only to
clarify some of the other matters for
which there might have been no time
during the Question Hour. Now only
some questions may be put for further
clarification. This ought not to be
used for the purpose of impre88ing
upon the Government what they
should do. It is not a resolution, not
even a Bill which we are discussing.
The hon. Member is going far beyond
the scope of the discussion.

Shri Chintamoni Panigrahi: 1 am
not going beyond the scope of the dis-
cussion.

Mr. Speaker: What is the question
about?

Shri Chintamoni Panigrahi: Sir, [
shall read out the question and the
answer given:

“Will the Minister of Planning
be pleased to state:

(a) whether the Planning Com-
mission had requested the
Orissa Government to fix the
prices of the surplus lands to
be disposed of after the fixa-
tion of the land ceilings;
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(b) whether the Planning Com-
mission also suggested that
reasonable number of instal-
ments should be fixed for
payment of the same; and

(c) whether the Orissa Govern-
ment has accepted and imple-
mented these suggestions?”

The answer given was:

“(a), (b) and (c). The provi-
sions of the Orissa Land Reform
Bill were considered in the Cen-
tral Committee for Land Reform
and some suggestions were made
by the Committee which are now
under the consideration of the
State Government. The consul-
tations between the State Govern-
ments and the Central Committee
for Land Reform are of an infor-
mal and confidential nature and
it will not be in public interest to
disclose the nature of these dis-
cussions.”

Shri D. C. Sharma (Gurdaspur):
May I know, Sir, whether the replies
given were vague., Specific answers
were given; they could not have been
vague,

Mr. Speaker: Does not this ques-
tion relate to a period after the pas-
sing of the Bill?

Shri Chintamoni Panigrahi: Yes.

Mr. Speaker: Then what ig this
halt-an-hour discussion for? Some-
times hon. Members do not under-
stand the full scope of it. I am try-
ing to be a little liberal. Half-an-
hour discussions ought not to be used
for the purpose of repecaling an Act
which has been passed.

Shri Chintamoni Panigrahi: My
submission is this. The question of
secrecy does not arise now as already
this Bill has been made into an Act.
Therefore, 1 would like to know from
the hon. Minister whether these re-
commendations have been incorporat-
ed or carried out.

Mr. Speaker: All that he wants is
a clarification from the hon. Minister.
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[Mr. Speaker]

While replying to the original ques-
tion the hon. Minister stated that the
Central Committee for Land Reform
has made some suggestions and they
are now under the consideration of
the State Government. He wants to
know at what stage it is. He is giv-
Ing some suggestions. This Govern-
ment has inherited the Bill. A com-
mittee was appointed to make recom-
mendations regarding the implemen-
tation. That committee has made
recommendations and they arc under
the consideration of Government.
Government have stated:

“The consultations between the
State Governments and the Cen-
tral Committee for Land Reform
are of an informal and confiden-
tial nature and it will not be jn
public interest to disclose the
nature of these discussions.”

I take it that the consultations of this
Government with the Committee are
of a confldential nature. Anyhow, it
is tlus Gove ment which has to im-
plement the recommendations of the
Committee or take further steps in
relation to the Land Reform Bill. Shri
Panigrahi wants to know what has
been done in the matter. But if he
makes a suggestion that you must
override the provisions of the Bill,
then I am not going to allow it.

Shri Chintamoni Panlgrahi: I am not
asking for that at all.

Shri Supakar: May I know if in any
other State this process of disposal of
surplus land has begun or ended? Se-
condly, now that the Government of
Orissa is under the control of Parlia-
ment, may I know if there is any pro-
posal to amend this Act?

Mr, Speaker: That is too much.

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
Mr. Speaker, normally this type of
discussion would not have occurred in
Parliament. Land is a State subject
and any legislation dealing with land
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reforms is entirely the responsibility
of the State Government.

Mr. Speaker: But today we are both
the Centre and the States.

Shri Nanda: Some special circum-
stances have arisen and, therefore, the
matter has come within the purview
of Parliament, The question which led
to this half-an-hour discussion speci-
fically wanted information on three
points. It was our view that it would
not be in the public interest to give
this information. I might explain that
on these land reforms we have made
certain recommendations in our plans.

Shri D. C. Sharma: The simple point
is this. Is the hon. Minister in a posi-
tion to disclose the proceedings of
that secret meeting now? If he is
not. ...

Shri Chintamoni Panigrahi: That is
not a secret meeting.

Shri D. C. Sharma: Secret consul-
tations. What light can he throw on
the problem without referring to the
secret consultations unless there are
minutes?

Mr. Supakar: Whatever the secret
meetings might be, what are the deci-
sions taken to implement the provi-
sions of the Bill?

Shri Nanda: I shall explain the posi-
tion. It would not take a very long
time. In the Plan we have made cer-
tain recommendations about the land
reforms. Now, these recommenda-
tions are of a kind of broad approach.
The word “directive” was used by
the Hon. Mcmber. They were not
directives. The relationship of the
Planning Commission with the States
is not of that kind that they would
issue directives to the States. They
are recommendations, These recom-
mendations are not of a rigid charac-
ter. They are varied according to
local conditions and they are adapted
to different situations in the various
States, This was what was written
in the Plan document and if the State
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has done something different, well, I
do not think any kind of justification
has o be given for this because, as
I said, variations and departures do
occur. But the Planning Commission
has been making efforts all the time
to bring to the notice of the States
the nature of the approach and the
kind of provision they think should
be made in the legislation that any
States bring forward, Our effort
is to see that ,as far as possible, there
is as near an approach to that as it
can be, The variation that occurs
sometimes goes farther than what we
have suggested; sometimes they fall
short of this. In the case of the Orissa
Government, there were certain de-
partures.

We made ccrtain suggestions, That
is true. These suggestions were made
in an informal manner as was pointed
out. Prolonged discussions took place
and therc was better understanding
on both sides. The Planning Com
mission came to the realisation of the
local special and peculiar conditions
and they came to a better view of
what our objectives were and some
kind of an understanding was reached.
All these things happened in the
course of a few months. To disclose
all that here would really be detri-
mental to the whole process. Then
there will be rigid stands taken.
Therefore that was our answer to the
question also,

But there are queries made in
specific terms. Tn view of the fact
that the Chief Minister of Orissa then
accepted our suggestions, I have no
difficulty in this particular case in
giving a specific answer. After the
Bill was passed by the Assembly and
before assent was given by the Presi-
dent we had discussions with the
Chief Minister. We tried to bring to
his notice what was our view of the
deficiencies of this legislation. The
agreement was that clause 46 will be
amended to provide as follows: —

“Government wil] on the advice
of the Land Commission classity
landg into broad categories
and fix the sale values for each
such category of land, The
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sale values so0 fixed would
be  notifled. The  principles
for the fixation of sale values
will have to be laid down in the
law, It was agreed that the sale
value will be fixed at about ten
times the maximum rate of rent
provided in the law. Secondly,
the sale value would be payable
in seven equal instalments with
interest at 4} per cent per annum
on the unpaid amount. Thirdly,
in order to avoid benami trans-
action, every sale shall be subject
lo confirmation by the revenue
officer.”

Therefore at the request of the
Chietf Minister the Planning Com-
mission agreed to recommend the Bill
for the President's assent, It was ex-
pected that later on they would bring
in some amending legislation in
o:der to carry out this understanding.
Then this change occurred and there-
fore the question now is as to how
this understanding is to be imple-
mented. In view of the fact that
there are going to be elections there
very soon, the best course will be to
let the Government that comes 1In
there to do this, They may also be
able to do something else also. It 1s,
of course, left to them. This was an
understanding which I hope would
be......

Shri S. M. Banerjee (Kanpur):
So, it will not be implemented till the
new Assembly comes into being?

Shri Nanda: It would be and should
be implemented.

Mr. Bpeaker: If modification of the
Act is necessary for its implementa-
tion on the lines suggested by the
Planning Commission and if this Is
left over to the coming Asiembly, it
means that till then this would not be
implemented.

Shri Nanda: The Intention is in
the first place to enforce certain
chapters which do not cover those
parts and the enforcement of those
provisions will be taken up
later on. There will bi: sufficient time
for that. I do not think any harm will
be done by that.
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Shri T, B. Vittal Rao: (Khammam):
What is the difficulty in bringing
an amending Bill here itself?

Shri Nanda: It may be that they
will be able to enact even a better
legislation than just bringing forward
these amendments.

The hon. Member there made a re-
ference to some of the defects in the
provisiong of the legislation, Maybe,
that there may be some other things
requiring improvement,, but this
particular thing that the landholder
is free to report and then there is
nothing further to be done if he does
not report is not correct, If any
person is required to submit any
return—the landholder is re-
quired to  submit a  return
under the previous section—
and fails to do so, the revenue officer
may obtain the necessary information
through such agency as may be pres-
cribed. Therefore it ijs not simply a
matter of his goodwill and discretion
that he should have excess report-
ed. If he fails to do it other conse-
quences follow. Further, the person
who fails to submit returns under
section 43 shall forfeit all his claims
to any of the exemptions ctc. That is
already there.

Regarding homesteads, the provision
is that:

“Provided that in respect of any
homestead, the land comprised
therein covered by kitchen garden
in excess of one acre in extent
and lands other than those afore-

sald comprised...... shall be in-
cluded in computing the cciling
limit....”

My hon, friend may not agree with
some of the provisions, It is quite
true that in certain matters, in this
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case, there is more liberal treatment
under some heads, but I may also
point out to the hon, Member that
there are certain provisions which
go much farther than is the case in
any other State. For example, what-
ever area is left to the tenant be-
comes a non-resumable area; in other
cases, the tenant has to
make payment for them. In this
case, that amount of land goes to the
tenant, absolutely without any kind
of a payment having to be made.
This is a provision which goe; much
farther than anywhere else. So, every-
thing is not on a par with what is
being done in every other place.
Here are variations. Some are in
the direction of being more liberal to
the landlords, and some are more
liberal to the tenants.

So, we have given the information
specifically asked for. This is the
understanding, Under these three
heads, the Chief Minister had agreed,
and the intention was thet in course
of time, an amendment would be
made to the legislation in order to
incorporate in it these provisions,

Shri Supakar: My question has not
been answered. May I know whether
this process of distribution of surplus
land has been in operation in other
States, and if so, what those States
are?

Shri Nanda: This goes very much
beyond the particular question. 1In
some States, it has started and not
yet been completed. I am informed
that in one or two States, it has al-
ready been carried through.

1828 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
April 13, 1961/Chaitra 23, 1883 (Saka).






